GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELH] SECRETARIAT, NEW DELH]

No. F.14(4)/LA-2010/ tufpa [ 230 - 2 3q Dated the 22 November, 2011

To

Sub:

Sir,

Enel:

The Special Secretary (GAD),
General Administration Department,
Government of NCT of Delhi

2" Level, A-Wing,

Delhi Secretariat,

New Delhi,

Gazette Extraordinary Notification of the Ministers of the Government of
National Capital Territory of Delhi (Saiaries and Allowances) (Amendment)
Act, 2011 (Delhi Act 11 of 2011y

I am directed to forward herewith two copies of the subject cited notification
(English and Hindi versions) for publishing in the. Delhi Gazettc (Part-1V)-Extra-
Ordinary today itself. It is requested that at least 10 Gazette copies of the same may
be sent to this Department as soon as received from the press.

Yours faithfully,
As above _— fﬂ#"""

(Tarun Sahrawat)
T iddl. Secretary (Law, Justice & L.A)

No. F.14(4)/LA-2010/ lase [2 36 —5 34 Dated the 2.2 November, 201

Copy, together with the copy of enclosures, forwarded for information and necessary
action to:-

1.

The Secretary, Government of India, Ministry of Home Affairs, New Delhi-11000]
(with 5 copies),

2. The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law
& Justice, Legislative Department (Correction Cell), Shastri Bhawan, New Delhi-
110001 (with 2 copies). : ' T
3. The Pr. Secretary to Lieutenant Governor, Delhi, Raj Niwas, Delhi-110054.
4. The Pr. Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat, New
Delhi-110002,
5. ThePr, Secretary (Finance), Govt. of NCT of Delhi, Delhi Secretariat, New Delhj-
110002
6. The Secretary to Minister of F inance, Govt. of NCT of Delhi, Delhi Secretariat,
L New Delhi-110002 ' '
Yy 7 T?gn{gzﬂﬂ to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-
yy 6/ The Secretary (LA), Delhi Legislative Assembly Secretariat, Old Secretariat, Delhi-
110054,

9. The Deputy Secretary (Admn.), Law, Justice and Legislative Affairs, Govt, of NCT
@-VL/“f Delhi with the request to upload a copy of the this Act on Department’s website.
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(Tarun Sahrawat)

\W | o ? Addl. Secretary (Law, Justice & L.A)-
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(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE-EXTRAORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT -OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14(4)/LA-2010/ b (a0 / 219 Dated the 22 2 November, 2011

NOTIFICATION
No.F.14(4)/LA-2010/ L fa.m/:a 19 - The following Act of the Legmlatwe Assembly of the
National Capital Terntc-r}' of Delhi received the assent of the President of India on 4"
November, 2011 and is hereby published for general information:-

“THE MINISTER OF GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF
DELHI (SALARIES, ALLOWANCES) (AMENDMENT) ACT, 2011
(DELHI ACT 11 OF 2011)

(As passed by the Legislative Assembly c-f the National Capital Territory of Delhi on the 5"‘
September, 2011)

[ 4" November, 201 1]

further to amend the Ministers of the Government of National Capital Territory of Delhi
(Salaries and Allowances) Act, 1994

BE it enacted by the Legislative Assembly of the National Capital Territory of
Delhi in the Sixty-second Year of the Republic of India as follows:-

1. Short title and commencement. — {"1} This Act may be called the Ministers
of the Government of National Capital Territory of Delhi (Salaries and Allnwan{:es}
{(Amendment) Act, 2011.

(2) It shall come into force on such date as the Lieutenant Governor may, by
notification in the official Gazette, appoint.

2. Amendment of section 3. — In the Ministers of the Government of National
Capital Territory of Delhi (Salaries and Allowances) Act, 1994 (Delhi Act 8 of 1995)
(hereinafter referred to as “the principal Act™), in section 3 -

(d) in sub-section (1), for the word “ten”, the word “twenty” shall be substituted;

(e) in sub-section (2), for the words “five hundred”, the words “one thousand” shall
be substituted;

(f) in sub-section (3), for the word “eight”, the word “ﬂghteen" shall be
substituted:;

(g) in sub-section (4) for the words “thirty-five”, the word “fifty” shall be

substituted;
(h) the proviso shall be omitted. ‘ "’
3. Amendment of section 3. - In the principal Act, In section 3, for the words

“ten thousand”, the words “twenty thousand™ shall be substituted.

4, Amendment of section 6. — In the principal Act, in section 6, in sub-section
(4), for the words “one thousand”™ the words “two thousand” shall be substituted.




Qs

5. Substitution of new section for section 8. — In the principal Act, for
section 8, the following section shall be substituted, namely: - : : .

«g, Medical facilities. — A Minister and members of his family shall :

be entitled to free medical treatment and or reimbursement and free O e

ot

accommodation for the Minister and members of his family, in hospitals run
by the Government and all other panel or referral hospitals empanelled or
declared as such by the Government, in accordance with the Medical
Attendance Rules and the Delhi Government Employees Health Scheme as

ed from time to time on priority basis as av ilable to Group ‘A’

officers of the highest grade of the Government:

Provided that a compulsory monthly contribution shall be levied

- from every Minister at the same rate as would be payable by a Group-A

officer of the highest grade of the Government and such contribution shall-
be recoverable from the Monthly Salary Bill of the Minister.

) Add). Secretary (Law, Justice & L.A.)
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TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE-EXTRAORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.14(4)/LA-2010/ telred [2449 - 2873 Dated theZ November, 2011
NOTIFICATION

No. F.14(4)/LA-2010/k{aw" !’r -5 FIn exercise of the powers conferred by sub-section (2) of
section | of the Ministers of the Government of National Capital Territory of Delhi (Salaries
and Allowances) (Amendment) Act, 2011 (Delhi Act 11 of 2011), the Lieutenant Governor of
the National Capital Territory of Delhi hereby, appoints the fourth day of November, 2011 as

the date on which the aforesaid Act shall come into force,

By order and in the name of the Lieutenant Governor
of the National Capital Territory of Delhi,

c«w""(:’:uﬂ

v _
(Tarun Sahrawat)
,éhddl. Secretary (Law, Justice & L.A.)

No. F.14(4YLA-2010/ ¢+ fauq 203 Dated the.23 November, 2011

Copy forwarded for information to:-

1.

3.
6.

7.

The Special Secretary (GAD/Coord.), Govt. of NCT of Delhi, 2 Level, A-Wing, Delhi
Secretariat, I.P, Estate, New Delhi with two copies of English and Hindi version of this
notification for publishing in Delhi Gazette Part-IV (Extra-ordinary). It is requested that
at least 10 copies of the Gazette Notification may be sent to this Department for official
use as soon as received from the press.

The Secretary, Government of India, Ministry of Home Affairs, North Block, New
Delhi.

The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law &
Justice, Legislative Department (Correction Cell), Shastri Bhawan, New Delhi.

The Pr. Secretary to the Lieutenant Governor, Delhi, Raj Niwas, Delhi-110054,

The Pr. Secretary to the Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat, 1P,
Estate, New Delhi. = '

The Secretary to the Finance Minister, Govt, of NCT of Delhi, Delhi Secretariat, 1P,
Estate, New Delhi.

The OSD to the Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi,

\}/I‘he Secretary (LA.) Delhi Legislative Assembly Secretariat, Old Secretariat, Delhi-

9.

110054.
The Deputy Secretary (Admn.), Law, Justice and Legislative Affairs, Govt. of NCT of
Delhi with the request to upload a copy of the this Act on Department’s website.

- .
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-n., o ——xtalh
(Tarun Sahrawat)
@\Md f’/é__ﬁddl. Secretary (Law, Justice & L.A.)
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